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[Shri K. Lakkappa]
this importeq cement is lying idle.
The Transport and Shipping Ministry
is sleeping over the matter even after
all these things have been brought to
their notice, The shortage has deve-
loped on account of higher demand for
consumption for public works as well
as for agriculture, industry and hous-
ing. How can these Ministries, the
Ministry of Agriculture, the Ministry
of Industries and the Ministry of
Transport and Shipping, run the coun-
try like this? If such a shortage re-
mains, no developmental activities can
take place in thig country. The road
works have been stopped, the cons-
truction work for giving housing faci-
lities to the poor people has com-
pletely stopped in various States. In
Karnataka the PWD is not functioning
and nq developmental activities are
taking place there. In Andhra Pra-
desh where the cyclone caused so
much of damage, no work is gomng on
because of shortage of cement. And
this shortage of cement has heen due
to the callousness, delay agng inaction
on the part of the Government of
India. This has been reported time
and again and we have brought it to
the notice of the Government cf India
many times. Even then, the Gov-
ernment is not taking any action.
There are four Ministries involved in
this, and it is most unfortunate that
none of these Ministers concerned
with this subject 1s here, though this
notice was given Of course, to mat-
ters raised under rule 377, they are not
expected to reply immediately, Con-
sidering the seriousness of the situa-
tion, I request you, Sir, to pull these
four Ministergs and see that....

MR. SPEAKER: How can I pull
four persons at a time?

SHRI K. LAKKAPPA: 1 would re-
quest you, Sir, to pull them up and
direct them to be responsible to the
House, to the country, to the people of
this country,

The State Trading Corporation has
already contracted for the import of
8.4 lakh tonnes. The Commerce Min-
istry has failed here. How can the
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State Trading Corporation function
like this? The State Trading Corpo-
ration has alresdy contracted for the
import of 8.4 lakh tonnes from South
Korea, Rumania and Poland; it is be-
ing imported through the ports of
Bombay, Cochin, Madras and Visa-
khapatnam. As I have already point-
ed out, we have to pay so much of
demurrage....

MR. SPEAKER: You have already
mentioneq that.

SHRI K, LAKKAPPA: Certain cor-
rective measure should be taken by
these Ministries. I draw the atten-
tion of the Prime Minister to this, Is
there any cohersive and collective
responsibility to ‘this House in running
this Government? There is such a
shortage of cement that the develop-
mental activities have come to a halt
the economic programme has come to
halt. The Finance Ministry has pre-
sented a Budget which is not at all
inspiring. Therefore, there is g failure
on the part of this Government, I
charge this Government with inaction.
I want them to take corrective mea-
sures and come forward with a state-
ment on this They do not even know
what is the requirement of cement in
the country, what js the international
price structure anq 8o on. All
these things call for a deep
study All these factors have to be
taken note of by the Government, and
they should come forward with a
clear statement on this,

(i1) Fime 1N NATIONAL TEXTILES COR-
PORATIONS MiILL AT DrRULE (MAHA-
RASHTRA)

SHRI R. K. MHALGI (Thana): Sir,
I hereby mention, under rule 377, an
important matter of yrgent public im-
portance.

The National Textile Corporation
Mill at Dhule in Maharashtra was
heavily damaged in a huge fire that
broke out on the 8th March, 1878. The
carding, roving and spinning depart-
mentg of the mill were completely
gutteq and destroyed. The Mill has
2200 workers on it pay.roll. The
said port workers are presently thrown
out of employment and it is the pertin-
ent duty of the Government to provide
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the jobs elsewhere or make necessary
arrangements for their financial nssis-
tance till the restarting of the mill
The Government of India have taken
immediate steps in such a case—one
Bombay mill. Financial aid is a2 must
in this case also, It is also very essen-
tial to go into the causes of the fire
and to decide on the further line of
action to avert such accidents.

We are anxious to know about the
total loss involved,

(iii) LixELy LOCK~-OUT IN COOPERATIVE
SUGAR MILL AND DISTILLERY OF PANIPAT

SHRI PURNA SINHA (Tezpur): It
is an urgent matter of interest to the
poor people which I intend to raise
under Rule 377.

The Cooperative Sugar Mill and Dis-
tillery of Panipat in Haryana is 1n
danger of being locked out for want
of finance to purchase sugar cane
from the growers. For nearly two
weeks now the growers are a0t being
paid a single paisa for the cane they
have supplied for want of funds. The
society asked for Rs. 75 lakhg from the
bank on the guarantee of the State
Government, which ijs not forthcom-
ing. There are nearly 1,500 employees
who are also the shareholders of the
society which owns the mill. At the
same time there are 15000 cane gro-
wers who are also members of the
Society and who have purchased
shares. They are in villages around
Panipat and supply all the materials
required for the working of the Mills
from their own produce. It is not
expected of them to continue to sup-
ply sugarcane without payment at the
Government agreed rate of Rs. 13.50
per quintal. (Government had also
agreed to thig price). They are now
compelled to sell their sugarcane to
private owned Khandsari Sugar Milis
at Rs. 8 per quintal which is much
below the expected price to the gro-
wers. At the same time, it is also
much below the cost of production.

Unless the Centrul Government, the
Ministry of Commerce and the Minis-
try of Cooperation, together with the
Agriculture Ministry, come forward
with the additiong] working capital of
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Rs. 75 lakhs, together with a change
in the Management of the Society, the
mills will be closed at any moment
throwing 1800 workers and their fa-
milies into distress and compelling
sugarcane growers, who number about
15000, to give up cultivation of this
crop altogether,

It is stated that a Haryang Clivil
Service Officer, a junior jn rank, is
placed in charge of the Sugar Mill ang
he is dancing to the tune of the State
Ministers of Finance, Labour and Co-
operation who are unable to provide
the necessary additional funds. Un-
lesy some assistance comes from the
Government of India, along with tech.
nical know-how, the sugar mills will
be closed at any moment. I, therefore,
demand from the Government of India
that they should appoint not only a
sugar technologist but also an Ad-
munistrator, and they shoulg provide
additional fundg to the tune of Rs. 75
lakhs, for which the mills had asked
the Government long ago.

(1v) REPORTED CLOSURE OF MAHARANA
CLOTH MILL OF PORBANDAR ((GUJARAT)
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